
I IN TH CZNTRAL ADMINISTRATIV.E TRIBU NAL  

No O.A 1270 of 1996 

Date of Order : 19.09.2003. 
Present S }lon' ble Mr B. P Singh, Administrative Member 

HOfli ble Mr. Njtyanaa Prusty 
Judicial Membe  r 

j Bi thna I(ant Jha 

vs 
Union of Indj.a & Or 

For the appLicant 	: Mr *PoCe  Da5, counsel 
Ms A.Mondal, Counsel 

For the re sporidents 	$ Mr. Be Mukberjee counsel  

MR. 3L 

id., counsel 
for  both tie  Parties are present, 

2. This case has been ffle by the apant 
agajn5 

non-.grant of ifljt prOmotjo to the aPplicant and the 
consequential relief 

3. The id, counsel for the arlicant submitted that necess 
ary  order getting ifl.sjtu pormotion has been isud O. Is 	 fl 18.07.00 A Copy of WhiChroded before US and the saup has been 

kept on record. Te id. Counsel for the Xespofldents also 
Coflffrmed the issuarze of the said order. 

4. In view of the above order, the prayer of the applicant 
made in the OaAm  has been complie'd With and applicants $ 
app1ia tion has thu8 becomo inf rwtuous., 

iowever, the id, 
counsel for the 

applicant submits that eventhgh he has 
been grantee ifl.-s.ttu promotion to the seale of pay 	

V Rs, 132 30 560 	
O204/ W,e.f 01.04, 1992 his pay has 1 1 

 

been Wrongly fixad as on 01.04, 1992 as R. 144o,/.. instead of 
s. 1560/., In view of the 

above Wrong fixation, the appljca nt 
may be given liberty to file representation before the 

coirerneci authority and direction be issmd to dispose of 
his representaticn within the stipulated iric 

'ofltd - - 	 - 	

L - 



5L 	In view of the aove, the e.. is disposed of as 

having become infru.ct.us..H.wever, iierty is given 

to the applicant to mike a suibalile representation 

rgarding correct fixation of his pay in the pay scale 

of Its. l32-2s-2e4s/- vide order dated 18/7/2I6 giving 

in-situ promotion before the competent auth.rity/resp.ndents. 

96 receipt of the said representation1l dispose of 

same with in a period of 63 months from the date of 

rceipt keeping in view of the order dated 18/17/2100. 

ih case, the decision g•es in favour of the applicabt 

h should be granted all consequential óenefits during 

service and after reti -tnt as a result of csrret 

rfixation of pay.  N. order as to c.sts. 

' 
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